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Shri Bhanwar Lal Verma hazs £iled this applicat]
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of the Adminiztrative Trlhunﬂls A, 1985, praying thst the ordec
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of a group DY employee wesof. 31.12.22 may be quashed ind the

2. The zpplicant '2 cag:z ig that he was appointz3d as Aszistant
compiler Wy order dstad 4.2.92 (annexure A-5) after being
zelzoted by 2 DFC against 1079 qpact s of Group 'Df employ:zas when
he war worlidng as a Groap ‘DY wnwl e in the Director:te o
Census Operations, Rajasthan. It was 1~ntlunwd in the order that
the zpplizant shall bz kept on probation for a pericd of two years
cn the post of Assistant Compiler. In the ssniority list of
Azafistant Conpilers publizhed on 10.9.93 {(Anrcerurs =32}, the
icant '2 pname appeared st SJao. 5 and agzinst hiz namz it has
T
Vetefe 2345.5%. Theresfier, the rezpondents passed order

(arnenire A=1) dated 30,012,922 hy which the applican: was rewvertad

to the lower post of Peon, & Cooap "D posgt, Weelf. 31.12.93. The

applicant iz aggrizved by the =2aid order of rsversion. His cassz

iz that +he crder iz not l.,.;-gal and sustainable in the eve -f Law
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red nscessary to revert the applicsnt to the lower post 2f Peon
t

o

ig that on azcounk of ceversion of certaln Compukbors €0 the post

of Aszistant Compiler, the spplizant has £0 male room Zor theme.

Tij

Howsvsr, the acplicant was appointed against 109 quoks Eor Group
D employses when thers were 21 ganctionsd posts of Assiztant

Comnpilers. Inztead, the ;ypllcant waz picted up £or revrersion and

]

therefore, there has been viclation of Articlees 14 & 16 of the

X

- R ) ttled puSl ion in law thzt onoe a Per 2on
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conzt itntion. It i
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ha: been granted vegulsr promctizn, h: cannot be revertad. 170
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opportunity of being heard was given to the asplicant before the

order of reverzion was pazsed.

S The recpondents hawve stated thst there were 21 posts of

Assistant compilers. 16 out of thzse 21 posts havs been sholizhz4
\
by ordsr Azted 13.3.93 (Annexure R- 1). Thus
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posts of A=

Compilerd remain. & Computors hoelding a post which is the nex

t
Migh:r post than that of Acsistant Sompdler weoe ordered £o be

reverted to the post <of aszistsnt Compiler, 23 oSt which they were
holding on a cwnfitmed bzsis. Thus = CUEUTOrS hzd to be accommoe
dat=ed on the posts of Assistant Compilers. The arpplicart was

appointed as Assistant Compiler on s temporary basis and he was
{

-
-~

en 3 prebaticon for oz period of ALY years from the Jdate of his

appointment af Aszsistant Compiler, n1n91;, 1.3.93. The applicant

has no right td the post of Asszistant Compiler, being 2 temporary

appointeé WUrklng on a probacion basis. It was, therefore, oo nzijea

in order to male room for those wha hal een raverbed from
higher posts and were holding the posts of Assistant compiler on

'a confirmed basis. In these circumsgtances, it waz ndt n=oesSsary

iy

£ give any opportunity of being heand before opdering his

reversion.

4. We have hzard the learned counazl £or the part izs and
have peoigsd the records. ' |
Se The learnsd counzzl £or the agplicant has croduced be fore
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aoplicant 's iz zuch that,

one of ehe Compaators being

>f Pemn. However,

szniority of the applicant iz such £hat he des nok have te valtate
b
0}, his post of Azsiztant Conpilles £0 make room £ov any of the Compubors
being reverted to the lowver ¢ost, he shall conktinus on the oost of

sab

istant Ceonpiler,

Aowvm in the order dated
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(BOFAL FRISHNA)
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